IN THE HIGH COURT OF JHARKHAND AT RANCHI
Cr. M.P. No. 1020 of 2020
---Kanchan Goswami
…
Petitioner
-versusThe State of Jharkhand
…
Opposite Party
----

CORAM : HON’BLE MR. JUSTICE ANANDA SEN
THROUGH VIDEO CONFERENCING
---For the Petitioner :
Mr. Kalyan Banerjee, Advocate
For the State:
Mr. Ravi Prakash, Spl.P.P.
---3/ 10.09.2020
The lawyers have no objection with regard to the proceeding,
which has been held through Video Conferencing today at 11.00 a.m. They
have no complain in respect to the audio and video clarity and quality.
2.

This case was listed/supposed to be listed before the Lawazima

Board of the Registrar General for seeking an order in respect of the defects,
pointed out by the Office.
3.

Considering the pandemic situation where the Court has

minimized the footfall of the lawyers and their Clerks in the Court, this Court
felt proper to get all the cases listed before this Court so that the defects can
be looked into at this stage only. Thus, this case is listed today before this
Court directly.
4.

There are several defects and one of the defects is in respect of

the Deficit Court Fee/Welfare Fee. Another defect is in relation to the case
number etc. in first paragraph and prayer portion.
5.

Learned counsel appearing for the petitioner undertakes to

deposit the deficit court fee/welfare fee within two weeks from today. He prays
to ignore the rest of the defects and take up the matter on merits.
6.

The Deficit Court Fee and the Welfare Fee will be deposited by

the petitioner within two weeks. So far as the correct case number is
concerned, according to the petitioner, the correct case number would be G.R.
No.4344 of 2013 arising out of Nirsa Police Station Case No.305 of 2013 and
the Sections of the Indian Penal Code would be Sections 384, 447, 379, 506
and 34 of the Indian Penal Code. Office is directed to make necessary
correction in paragraph 1 and prayer portion of the main criminal
miscellaneous petition, as mentioned above.
7.

Rest of the defects stand ignored.

8.

Mr. Kalyan Banerjee, learned counsel appearing for the petitioner

submits that with malafide intention the present first information report has
been registered. He submits that the petitioner being the driver, demanded his

-: 2 :legal dues for which this case has been registered. Further, he submits that
the petitioner was not having a good mental health.
9.

Aforesaid are grounds, which the petitioner has taken to quash

the first information report being Nirsa Police Station Case No.305 of 2013 and
order taking cognizance dated 19.06.2018.
10.

First Information Report was registered under Sections 384, 447,

379, 506 and 34 of the Indian Penal Code. From the first information report, I
also find that the petitioner was not the driver of the informant, rather he was
driver of some other person, namely, Abhimanyu Singh. Police investigated
the case and filed chargesheet. The Court below, thereafter, by an order dated
19.06.2018 took cognizance of the offence under Sections 341, 323, 456, 504,
506, 34 of the Indian Penal Code. Police did not find it to be a case of
extortion. The Court below took cognizance and issued summons finding
materials against the petitioner. Thus, I find no material in this criminal
miscellaneous petition, so as to entertain the same. This criminal
miscellaneous petition is, accordingly, dismissed.
11.

The petitioner will be at liberty to raise all the points in his defence

at an appropriate stage.

(Ananda Sen, J.)
Kumar/Cp-03

